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 O R D E R 

03.05.2018-  Where the ‘Provisional Liquidator’ has been appointed, 

the question of initiation of ‘Corporate Insolvency Resolution Process’ 

under Section 9 of the Insolvency and Bankruptcy Code, 2016, against 

the same ‘Corporate Debtor’ does not arise. For the said reason, we are 

not inclined to interfere with the impugned order and dismiss the 

appeal. No cost. 
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